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NORTH DELHI MUNICIPAL CORPORATION
(Office of the De puty Health Officer)
Public Health Department: Karol Bagh Zone
Anand Parbat, New Delhi — 110605

List of Banguet Halls running in Moti Nagar,

o | 8:No Name & Address
I |M/s Grand Azalia Banquet, 36 Rama Road,
2 | M/s Grand Imperia , 33/33A Rama Road
3 [M/s La-stella Banquet, 20 Shivaji road, NG Rond (300 Cover)
4 |M/s Euphoria |6 Shivaji Marg, NG Road. (150 Cover)
5 |M/s Megistic Crown, 24, Shivaji Marg, Najafgarh Road
6 |M/s Rain Tree Grand, A-7-8, GF, FF Kailash Park, New Delhi (300 Cover)
7 |Ecstasy Hotels Pvt. Ltd., 78, 78/1, 81/1, 82/1, GF WHS Kirti Nagar
8 |M/s Zion Banquet Hall, 9A, Shivaji Marg, Karam Pura
9 |M/s Lavanya Banquet Hall, 15 Shivaji Marg, Najafgarh Road(200 Cover)
10 |M/s Platinum, 71/4 Rama Road, Shivaji Marg, Najafgarh Road
11 |M/s The Falcon, 17 Nazafgarh Raod Délhi
12 |M/s Ritz, 27A, 28A, Shivaji Magrg, Najafgarh Road (300 COVCI)
13 |M/s Sawan Banquet Hall, Rama Road, Moti Nagar
14 |Grand horizan Banquet, 114, Shivaji Road, Dellhi
15 |Golden Royal Hospitality 27, Shivaji Marg, Nazafgarh Road Delhi
°f 16 |M/s Tifiny Banquet 14 Shivaji Marg, New Delhi
17 |M/s Andaz, 63 Rama Road
18 |M/s Mystique Banquet, 23 Najafgarh Raod
19 |M/s The Oreans Azalia, 11A, Shivaji Road, Delhi
20 |The Grandenr, 4 Shivaji Road, Karam Pura
ST [M/s R, K. Banquet Hall, 7/16, Kirti Nagar, Inds, Arca, Delhi
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IM/S, Invitee, A-9 Kirti Nagar
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OTHER CONDITIONS OF LICENGE

eneral conditions of the Delhi Excise Rules 2010 The holders of L-38 lice:
e by the arovisions of the ACT and the Tules framed and orders 55
,an o?hza' lawi uaeQ in Fo ce in the Nat;ona! (‘ap[ta Ferm

License in Form L-38 for the licensing period shall be inter-alia s ubjec:

ory of Delhy reiar

censee shall sell o dphver any hquor o any person under the
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]
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‘ »Nrw iicensee shall display any bottle cont aining liquor nor any empty | HGUel b
oy Specimen thpreof ina show wzndow except bar rounter

are aHowed to serve any Indian Liquor and Formqn iiguor at
J premises. inc udmg open spaces viz. terrace / balcony ! ower zres
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Do hereby solemnly affi rfnﬂgﬁf

1 declare as under-.

3t ; have applied

for licence i form P
N

- That the above

said Premiseg

e i e

k_velc)ngmt&aﬁe and the

IS A e g SAME j5 in Conforrmty wear
'Wes and regulations of the local bodies ie DDA, MCD NDMC etr

1 Tivat o Bove caid me. e ) , ! Mt S

- inatthe above saig premises is free from all kinds of ENCumbrances

4 That by o N ~ R . R ) - AN

< That the above said bremises is fitteq with the temporary/ipermarar: ci-Ets
connection bearing No

> That the above an. CMises jo fliaT T e

- 7atihe above sag premises is fitted with temporary/permanant water conr
Dearing No

18Ve never baen Convicted by 3 criminal court for any non-t

unishable under any law relating to tax livabie .
0INg the date of application.
: B ¥ with the provisions of Section 13 of the Dethy Exeise Sol 2008 5
f the Delhi Excise Rules, 2010,

not been convicted for any offence punishable ynd

aer <
AcCl. 1914 now repealed by Delhi Excise Act 2008,
yehotropic Substance Act, 1985 The Medical and Tojjar ;
<152 Uuties) Act 1935 during a period of five vears preceding
Cpication
Thatthave not been declared insolvent by any court of lay
U That am in actual possession of the premises for which the application has ros
mzde for grant of (.38 licence | agree that if the Government decides to grang e
| pXs)

2 licence after following the procedure and | am found Nt in actuar div s,
possession of the shop the licence may not he granted

DEPONENT
VERIFICATION

Jerfied ot Delhi on ths e o day of LU hat the contenss o

the above affidavit are tre and correct to my Knowledge and botief ang nething
Material has heen cancelled there from

DEPONENT




